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Pa09PBCTS OF FOREIGN INVI!STMENT IN 
INDIA 

3979. SHRI HlMATSINGKA: Will 
the Minister of FINANCE be pleased to 
slate : 

(a) whether the Union Minister of State 
for Finance paid a visit to Washington in 
the last week of September this year to seek 
additional foreign investment in India; 

(b) whether concern was expressed by 
the businessmen at the Government's 
decision to upgrade India's diplomalic re-
presentation in Hanoi so that India was 
moving closer to Vietcong: if ~o, what 
was his reaction to remove any such appre-
bensions; and 

(c) tho oUlcome of his visit by way of 
IICCUring additional foreign aid and foreign 
investment in India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): (a) On my way to allend the 
meeting of the Commonwealth Finance 
Ministers on Ibe 25th and 26th September, 
1969, in Barbados, I visited Washington 
where I discussed matters of mutual inter-
rsl with the Presidenl of the World Bank. 
the Managing Direclor of the International 
Monelary Fund and represenlatives of the 
U.S. Government. The visil was not in-
tended for seeking additional aid or 
foreign investment. 

(b) No, Sir. 

(c) Does not arise. 

(c) whether Government contemplate to 
take any action that such deposits may be 
recalled to India: 

(d) whether any steps have been taken 
to ascertain from the Judges about their 
dep".ils outside India; and 

(c) whether any case of deposit has 
been investigated in respect of !he deposits 
outside India? 

THE MINISTER OF STATE IN 'IlIE 
MINISTRY OF FINANCE (SHU P. C. 
SETHI): (a) and (b). Data relating to 
accounts abroad is not maintained on the 
basis of such classifications. However, if 
information about a particular individual is 
required, it can be supplied. 

(c) and (d). No. Sir. Normal legal pro-
visions relating to operation and mainte-
nance of acconnts abroad apply to Hish 
Court Judges also. 

(e) No. Sir. 

PAYMENTS MADIl TO mE Aaclm1!CnI IN 
TIlE DEPARTMIlNT op WORKS, HOUSING 

AND URBAN DEVELOPMENT 

3985. SHRI S. N. MISRA: Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS. HOUSING 
AND URBAN DEVEWPMENT be 
pleased to state: 

(a) the usual percentage given by the 
Ministry to an experienced and quaJillecl 
Architect for the execution of his wort; 

(b) whether this percentage included the 
supervision charges also; and JUDGE~' ACCOUNTS IN FOREIGN 

COUNTRIES 

3984. SHRI S. N. MISRA: Will 
Minister of FINANCE be pleased 

(c) the approximate total amount paid 
to all the Architects of his Ministry in this 

the financial year so far? 
to 

.late: 

(a) how many Judges of the High 
Court. in India haVe deposits in their per-
sonal name or in the name of their wives 
or lIOns oUlside India: 

(b) whether they have all disclmed the 
amollnts of their deposits and details as 
reqund under the Foreip Exchanae R.e-
gulations Act: 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND UR.BAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) In this 
Ministry payment to Architects is not made 
on percentage basis. A teparale Architect 
Wing is functioning in the C.P.W.D. 1be 
ofllcers of this Wing are employed 011 
monthly salarie1 against sanctioned poets 
and they look after the Architectural part 




